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CENTRAL ADMINISTRATIVE TRIBUNAL 
	

S 

GUWAHATI BENCH ::: GUWAHATI-5. 
'V. - 

151. Of 1995 
T.A. NO. 

DATE OF DECISION 9.8.1995  

Md. Faizur Rahman 	 - 	(PETITIONER(S) 

ADVOCATE FOR THE 
PETITIONER (s) 

VERSUS 

Union of India and others 
	

RESPONDENT (a) 

ADVOCATE FOR THE - 
R ES P ON DEN i ( s) 

THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN 

THE.H0NBLE - 

1. UhetherReporters of local papers mey be allowed to 
sce the Judgment ? 

• 	 2. To be referred to the Reporter or not ? 

Whether their Lordships wish to ,see the fair copy of 
V 	 the judgment ? 

Whether the. Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Honb1e \TideChairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.151 of 1995. 

Date of decision: This tice 9th day of August 1995 
(At Admission Stge) 

The Hon'ble Justice Shri. M.G. Chaudhari, Vice-Chairman 

Md. Faizur Rahman 
Junior Clerk, 	 - 
ICAR Research Complex for NEH Region, 
Barapani, Meghalaya. 	 . 	 Applicant 

By Advocate Shri S. Sarma 

-versus-- 

The Union of India, 
represented by the Secretary, 
Ministry of Agriculture, 
Government of India, 
New Delhi. 

The Director, 
Indian Council of Agricultural Research, 
Barapani, Meghalaya. 	 Respondents 

By Advocate Shri S. Ali, Sr. C.G.S.C. 

ORDER 

CHAUDHARI.J. V.C. 

Mr S. Sarma for the applicant. 

Mr 	S. 	Au, 	learned 	Sr. 	C.G.S.C. 	for 	the 

respondents. 

The applicant is a Junior Clerk under the Indian 

Council of Agricultural Research (ICAR). Earlier he was 

posted at the ICAR Research Complex for NEH Region at 

Barapani. He was transferred in the interest of work to 

Manipur centre of the Complex at Imphal on 9.7.1991. At his 

own request he .was retransferred to Barapani on 20.4.1993 
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and was attached to the Agricultural Extension Division. 

By order dated 17.7.1995 he has now been 

transferred to KVK, Tura (Meghalayà). The applicant 

represented against the said order by filing a 

representation to the Director, ICAR Research Complex 

for NEll Region on 21.7.1995 and requested for cancelling 

the order of transfer atleast for six months to enable 

him to complete topmost priority works. However, even 

thereafter the Director has passed the impugned order 

dated 4.8.1995 releasing him from Barapani centre to 

enable him to report for duty at KVK, Tura, ICAR 

Research Complex. The order of transfer dated 17.7.1995 

states that it was done in the interest of work. The 

applicant prays that the order of his transfer and the 

release order may be quashed. 

It is contended that the order of transfer is 

issued arbitrarily and malafide and in colourable 

exercise of power. It is then stated that his mother is 

a chronic psychiatric patient and needs constant 

treatment and that difficulty of the applicant has not 

been considered. It is easy to make such allegations, 

but it is difficult to gather from the contents of the 

application as to how malafide or. vindictive attitude 

can be assigned to the Director. There are no 

circumstances even to warrant such an inference prima 

facie. The difficulties pointed out by the applicant are 

not extraordinary and these have to be faced by him 

wherever he is posted. A transfer is an incidence of 

service. The order' shows that' it has been done in the 

interest of work. It is for the concerned authorities to 

determine where an' employee should serve according to 

the...... 
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the needs of the department. Such decisions which are 

purely administrative decisions cannot be interfered 

with by the Tribunal in the absenceof any legal ground. 

Moreover 1  the applicant has implored this Tribunal to 

consider his case . strictly on humanitarian grounds 
LA 

although i 	 :t1 r!ee  that the order of transfer 

&49s4y is not issued in public interest. In the 

absence of anything suggest ive of malaf ides or bias it 

is not for the applicant to determine, whether, there i.s 

public interest to be served or not and that decision 

should rest with the authorities. For invoking sympathy 

the applicant has enumerated the following difficulties: 

His 69 year old mother is a psychiatric patient 

and has been treated at Lunatic Asylum, Tezpur 

and Shilong. 

He lost his father on 2.4.1995. 

He' is a permanent resident of Shillong and has 

his house there. 

He has been obediently performing his work. 

He has all along been, to remain away from 

Shillong, where he has his own houSe. 

He is disturbed owing to the demise of hi's 

father, and 

Although he would have gone to Tura without any 

hesitation to carry out the responsibility of a 

Government servant, but the circumstances are 

such and so delicate are the problems of his 

that the transfer would totally disrupt his 

family life. 

11 
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4. 	
None of the af,oreSid grounds are sufficient 	$ 

to 	compel' 	the 	respondents 
	to 	change 	their 

V adminiStrative decisiofl, A3 far as the illneSs of the 

mother is concerned, even while being posted at Barapafll 

the applicant had to take her to other places. ¶hat he 

can do from Tura also. Other difficulties pointed out 

are of aroutine. nature and a person entering Government 

service which is transferable cannot make any capital 

out of these circumstances. It.is not possible for this 

Tribunal to interfere on the ground of so called 

sympathy. 

Mr S. Sarma, the learned counsel for the 

applicant strenuously urged that the difficulties of 

the applicant, are genuine and he will be placed at great 

difficulties owing to the transfer. He submitted that it 

isfit case to adopt a sympathetic approach. His 

grievance further is that the Director has not even 

considered the •grounds stated in the representation of 

the applicant. As said earlier, it is not possible to 

accept the grievance based on sympathetic ground. As far 

as consideration of the representtion is corcetned, it 

is pertinent to note that even after the transfer order 

was issued on 17.7.1995 the release order was not issued 

until 4.8.1995. 	The representation was 	filed on 

21.7.1995. It must, therefore, mean that the Director 

who has passed the release ordr on 4.8.1995 must have 

taken into account the representation dated 21.7.1995. 

The applicant by no stretch in the absence of legal 

right expect a 	 decision on his representation. 

For 	the aforesaid 'reasons 	the original 

application is summarily rejected. 

W, 1W 

M. C. CHAUDHARI 
VICE-CHAIRMAN 

nkm 
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(b) The order No. RC(P),81/85 dated 4th august 1995 passed 

by the Di r e cto , I CAR Re search Compi ax for HEN 

Regiun, Barapani, relieving the applicant of his dity 

w.e.f the aftez:noOn of 7th of August 1995. 

JUlaSIXCTIONO 	TRLBUNA : 	•, 

The applicant declares that the subject matter 

of. the application is 4thin the jurisdiction of this 

Hon'ble Tribunal, 

ITATEQW 

The applicant fuzthez: declares that the applicatiOn 

is filed 4thin the limitation period prescribed under 

Section2i of the Ainistrative Tribunals Act, 1985. 

4 FACTS -OF THE CASE : 

4.1 	That the 	pli cant i s a d. ti zen of I nclia and he 

is presently woEking as a 7unio.r Clerk in the Agro Foestr 

Division of, the NE ICAR Research Complex, NEH Region, 

Barapeni, Meghal aya. 

4.2 	That the applicant is the victim of fe44 and 

circumstances, he has a 4ck,w mother aged about 69 years 

who is a chronic psychiatric patient. She had even 

undergone treatment in the lunatic asylum, Tezpur, wherz 

she was adnitted for a period of two months. Even at 

present she is undergoing treatment for her psychiatric 

treatment at Shillong. Applicants wd.w mother is prone 

to insane and violent behaviour. Applicant is 'the eldest 

and the only son who has one young and'rnaried sister. 

Both insane wiw as well as young unmarried sister 

are dependent upon the applicant. It is a *ka* sheer 

irony of appl& cant * s faith that very recently his father 

4 

Contd.. .P/3. 
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also expi r d on 2.4.95 at Shil long. The loss of father 

coupled with the added rsonsibi1ity of looking after 

the mentally. sick 4eow mother hs placed the appli:ant 

in an unenviable situation. 

Certificates shwing the mental sickness of 

the appi cant 'S mother are annexed here4th and 

maed as 	EWRE$: A &. B 

certificate of applicant's father's death is 

a;. nexe d her e4 th an d marked as ANNEXURELgL  

	

4. 3 	That the applicant is a prrnanent resident of 

illong vhere he has got his own huse and estabiishnnt. 

As stated above that the applicant's mother is a mental 

patient and who is undergoing medical treatment at 

Shillong. Ireover, after the applicant's father's 

sudden demise on 44,95 it is now the applicant's .le 

eonsibility to look after his ailing, sick,old 

withw monther. It is thus highly convenient for the 

appli c at to remain at Shi 1 long and h. s t ran sf er to 

any far-flung area would be disastrous to the welfdre Of 

applicants ailing mother in particular and to the 

applicant's family in general. 

	

4.4 	That the applicant has always been an obedient 

Government servant who strictly complied with k*: all 

the administrative orders and rose to the Occasion 

whenever he was requi red to perform any duty. Vide order 

No. RC(P).81/85 dated 9.7.91, the appli ant was transfrre 

from Bazapani to Manipur Centre of ICAR Research ompiex, 

Imphal. Applicant obediently complied 4th the said order 

Contd. . . P/4. 
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of tri sEer and worked in far flung area of I4anipur 

for nearly 3 years. Applicant at that point of time 

did not make any complaint against his order of transfer 

and worked as an obedient Government servant, It is 

pertinent to mention here that at the relevant point of 

tirre, the applicant I  a father was k*t hail and hearty 

and he could look after his mentally sick mothar at 

Shillong. On the request, of the applicant vide order 

, RC(P),81/95 dated 28,4.93, the applican.t was transfet. 

red from Miipur Centre, Imphal to ICAR Research Cbmplex, 

Barapani and since then, the applicant has been working 

at Barapani as a Junior Clerk, 

A copy of the aforesaid order dated 19.7.91 

and a copy of the order dated 2$, 4,93 are 

annexed herewith and marked as ANNE*JE S.D & 

respectively, 

	

4.5 	That as stated earlier within 2 years of applict' a 

trsfer to Earapani, his father expired on 2.4.95 and 

theeafter applicant remained the only responsible member, 

in the foamily to look after his ailing mentally sick 

widow mother and young and unmarried si star. Wawe 

	

4.6 	That it was the sheer irony of the plicant' a 

f-a&-th that he cOuld A  even spent 2½ years of stay in 

Shillong where he has a perment establithment that all 

of a sudden, th e re spo nden t No, 2 vi de 0 tfi cc order 

'No. RC(P).81/85 dated 17.7.95 transferred the applicant 

from Barapani to K'VK, Tura with immediate effect. 

A copy of the impugned order dated 17. 7.95 is 

annexed herewith and marked as ANZEXUREI.P. 

Cofltd., 11P/5. 
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49 7 	That the aplicant was shocked to receive the 

impuied order of transfer for, the same came soon 

after the applicant's father's demise. The ispuied 

order of transfer by its very nature disturbed the 

applicant's family lUo and put in grave peril the 

life of the applicant's ncther who being a psychtat*tc
is  

patient ,presently receiving medical treatment at 

34llong. In view of the aforesaid facts, applicant 

was con,elled to file a representation dated 210,95 

to the respondent No,, 2 wherein he made a request for 

cancellation of his order of transfer. In h s representa" 

tion, applicant narrated in detail as to howthe 

ci rcumstances in which the applicnt presently finds 

himself are compelling in nature and he is just not in 

position to xmply with the order of transfer becise 

the same wOuld disturb his family life and would also 

seriously jeopardise the well being of his 69 years 

old 4w mo*hex. 

A copy of the said rapresentation dated 21.74,95 

is annexed herewith and marked as INEXLR..Q. 

4.8 	That the representation of the applicant failed 

to evoke any appropriate response from the respondents 

No •  2 not to ape ak of sympathetic consideration of 

applicant's representation. 4iat the applicant received 

after sometime was the order pa$sed by the respondent No.2 

vids Meno No RC(P),81/85 dated 4,8.95 pur*zant to which 

the applicant was relieved of his duties with effect 

from afternoon of 7th kigust 1995 to enable him to report 

for duties at KVK, Tuza I CAR Research OwVlexo Dobasipara. 

Contd. .P/6. 
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4,0  121  That the apUit has a right of nside&1oe 

hi repzesitation dated 21.7,95. As stated ealiez in 

the aforesaid representation, the applicart eleborately 

iscussed all the relevant aspect involving his tz 

personal family ife and craved the iniijgence of the 

ccnnpetit authority to ccnsider his representation on 

humanitadan gund , but the said representat.on was not 

cnsidez:ed at all and no Order was passed in regard to the  

td, •P/8. 



:1!. 	That the apUcrt in the:in stt case C3Xk'l1Ot 

claim it as a matter of right to be posted at a particL1a 

place1 but he certainly ksz can demrd the cori4eration 

o 	hi s t 	re sen tation on me r it 	anc gm on humani tati an 

ron& It is incumbent upon the conetcrit authority to 

ispoEe of the 	epzesentation of the 	pplicant by 

applying hLs mind to the 	ots 	d nature of, the case. 

The competent authority by not 	 dsp0s.n 	ot 

his represtation bya spe*ing order and by 	ab.n 	t 

- consider the same acted arbitrarily. On this count a'one, 

the impugnd 	order of tser ano;thle order of release 

• 	..• 	.• 4• theapplidank. is lialie to be 	quashed and set aside. 

4.14 	Tbat aithcgh the 	plcant has been released , 

vide order dated 48,95 (Annexurew-10 but till this date 

no reliGer has been 	pointed to t ake. charge from the 

• 

T 	e'reE order thus 	elLeves the 

appiiant withut appointing any. relLever in the appli eaflt' 

place. Ts it .shô:smaiafide and,vindictiveness of the 

respondent N, 2 	towards applicant. 	It is stated that 

the 	p:icnt; 	i2i no 	hs nt 	ovsr 	he char90 	- 

at his present place oE postin 	8arapani because of 

the absence Of any relievr and he is still continuing 

•S a Jänjor Clerk in Agro Forest:ryDon of ZCA 

Research Cc mple* at •3aapani. 

4'15 	That t 	ntant case 	s a 	t case serein 

ths.bntbe Trb Ml may be plase4 to stay the igned 

!nn ecure F order ofil 	ran sfe r alon g4 th the kine zur e..H 

0 tder of 	pli cant 'a release. The stay of the afore said 

conta....P/9. 
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t 	orders 	ou1d cause no hardship to the reondeflts 

t inasmuch as no reliever till this date has been 

appointed to take dR arge f tm tha 	pp1i cant at Barapani. 

Moreover, in view of the delicate end precarLQU.S faintly 

problems being Laced by the applicart, he certathly woild 

suffer iuepXthle løss and 	nury if the inpued 

orders are not stayed forthwith. Lastly the applicent 

ha 	also made out a pziita fade case oL hardship and 

great peroftal suffa.g 	On 	itazieX1 ground alotie 

Hon'blC Tribual may be pleased to stay the irnpued this 	 n 

orders of transfer and the order o 	re1easiJg  the 

appli cent. 

4.16 	That the applican it has no other alternative 

remedy arid the remedy sought for herein 	en grant 

iou1d be just1 adeqate and effective. 

4.17 	That the applicant files this application bonafide 

and for the ends of 	ustce. 

A, LEG 	POS; 

5.1 	That the imped order,  of traflser has been 

issued atb.trarily without any application of mind, 
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5.4 	For that the kkñ*.a appli cant' a 69-year 

old 4thw mother is a chronic psyc1tric patiit 

and despite applicant's entrities to bear this factor 

in mind was totally ignored by the competent authority 

while passing the order of release. 

55 	For that the unsurmoirntable personal difficulty 

of the applicant and the c!reve  and serious peribA of the 

life of his mother necessitated the indulgence of this 

Hon 'ble Tribunal to quash and set aside and the impugned 

order of transfer and the applicant's order of release. 

5.6 	For that the impued order of transfer and the 

order of applicant's release has been passed in the 

colourable exer. se  Of powg and i t does not seek to 

serve any public interest. 

5.7 	For that the order of transfer and the correa 

ponding order of his release has not been passed in any 

public interest and it does not protect any of fcLal 

interest. The sole purpose behind it is the harassment 

of the applicant, 

5.8 	For that the impugr.d orders are contrary to 

all canons of justice, equity and fair play in 

administrative action and are liable to be quashed 

and set aside. 

6. qEThILS OF REMEnIs EHACD: 

That the applicant has nok other alternative 

o r ef fi cacious renedy than to cCne under the protective 

hands of Your Lordships. 

Contd., ..P/1l. 
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vERIrIcAT_ic 

It  Shri Paizut Rahman o  son of Late Abdul Rahrnan, 

resident of Lower Lumpering, Shillong, cb hereby 

e17emn1y affirm and verify that t1 statnents made in 

paE agraphs 1 to 4 and 6 to 12 are true to my kno3. edçi ; 

those made In paragraph 5 are t rue to my legl advice 

snd I have not suppressed an material facts. 

And I sign thi s verification . on th..  s the 9 th 

day of August 1995 at 	1ti. 

S 
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. 	 INLJIAN CUUNCIL OF AGFHCULWAL RLSEARCH 
1CAR RESACH..CUMPLLX F1)H N.E.H. }IEGIUN 

UMFWI IfflAD, I3ARAPANI, ME.GHALAYA 

No.RC(P)81/05 	 Dated Barapani, the 9th July,'91. 

ORDB 

In the inter
I
st of work, the Director, 	•A 

Research Complex for 	H Region, Barp,ani is pleased to 
tranpfr Shri F. Rahman, Jr., Clerk, 	AR Research Complex 
for IVLH  Regiop, Berupani to Menipur Centre, ILAH Research 
Complex for 	M Region, Imphal, Manipur. He is relieved 
with effect from. 31.7.91 (Afternoon). 

He is entitled to TTJJuining time, etc. as. 
per rule. 

I. K. SHARi 	) 
UFFIC.R (ADMN.) 

To 

F. Rehinan, 	 . 
,J, Clerk (C), 	 . 	- 	..... 
ALIR Reseeráh Complex for NI  Region, 
Borepani. He should hand over charge to the 
Asstt. Adrnn, Officer (C). 

Copy for information & necessary action to:- 

The Finance & Accounts Officer, ICAR  Research 
Complex, Barapani.' 	. 

The Asstt. Admn. Officer (C), ICAR Research 
Complex, Barapani. He is requested to relieve 
Shri F. Rahmen, Jr. Clerk w.e.f. 31,701 (A0N0) 

The Asstt. Admn. Officer (Estt.), ICAR Research 
Complex, Barapani. 

44 	 The Joint Dirpctor, Manipur Centre, ICAH  Research 
Complex for NLH  Region, Imphal, Manipur, 

5 1 	The Dealinq' Aatt.. (Rectt.) 
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAN NE5.ARCH COMI'LEX FUR N.E.H. REGION 

UMROI ROAD, I3ARAPANI, MEGHALAYA . 

NO.RC(p)81/65 	 Dated I3 rapani,the2th April, t93 

The Director, ICAR Research CompLex for NEH Region, 
-- 	Berepani is pleased to transfer Shri. Faizur Rahinan, Junior . 

Clerk presently working in Manipur Centre in the same capacity 
to the ICAN Nose arch Complex for NEH ftegion4 I3arepani at his 
own request With immediete effect. He will remain ettached 
to the Agricultu.ral Extension Division, Baraponi. 	. 

He will not be entitled to I.I.Wjoining time etc. . 

H 
( G. SIHA ) 

AS5TT. M1STRATIVE OFFICER (ADMN,) 
• 	C 	 . 

Shri. F. Rohman, 
Junior Clerk, 
Menipur Centre, 	 . 	 . 
ICAR Rese arch Complex for 	 . 
NEH Region, P.O. Imphal, 	 .. 
Manipur. 	 -. . 	 • . 

	

•. 4 	 .• .,. 

Copy to  

• 	The Joint Director, ICAH AeBerch CrnplexforNEW.... 
Negion, tlanipur Centre, Ifiphal.p. Manipur.He j9 

questt.d to releivc Shr. F. Rahman Ammedistelys 
2. 	P.A. to Director, for favour of information of Director. 
a. 	Finance and Accounta Officer, ICAR Ros0archComp1ex 

	

• 	 for NEH Region, Barapani. 	 . 	. 

	

..HV 	4. 	Asgtt.Admjnjstrntjve Officer (Eatt.), ICAR Reseoch 

	

..' 	 Complex for NEH Region, Barapani. - 	.. 
56 	The Sciantist Incharge, Agril. Extn. Division, ICAR 

Re8earch Comp'ex for NEH Region, B.rapeni 
6. 	Dealing Aeoiatunt Recruitment. 

. 	 . 

	

jc' 	 4 	. 	 . 	. • 	. 	
;—.-•-.-•-...---.••.•...•..._.•__. I 	 4 	 • 	 . 

:i!: 
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AF 

Indian Counoil Of Agricultural Research 
ICAR Research Complex for N.5.H. Region 

• 	 Umroi Road, Barapent -793103 Meghalays 

"No.RC(P)81/85. 	 Dated Ilerapani,ths 17th July,1995. 

oi'xca 	J1DR 
• 	 . 	

:... 	. 	••• 
In the interest of work, Shri. P. Ralia.n Jr.. C1.xk, 

Agro.4?oreetry Division is hereby transf.rz.d to KVK lure, with 
immediate effeot. 

He will be entitled for U/Jotning Time ate. as admissible 
under rules. 

Sd/S. LASKAR 
DXRUCTQR. 

Memo.No.RC(P)81/85. 	 Dated Barapant,thollth July,1'995. 

Copy for information and necessary action to i- • 

The Soienttat-'tn-charge, Agro-Forestry Division, ICAR Research 
Complex, Barapant. 	 •• 	,..• 

The Scientts,in-cheraep JLV.K. Turs, 1CAR Research CompleX 
I',o. Dabasipera -794005. 	• 

phri.V Ran• Jr Clrk lAR Reaearch Couiplez.bar.psni* • 	! 4'' 
• 	 4. 	the Asstt.Acknn.Officer(EStto)ICAR Research Complex,Barapa.ni. 

•&:. 	• 	-. 	. 	- 	 . 	• 

•. 

• 	 (M.J. KIIARMrnPHLAUU ) 
LASSfl.Af*AINISTRATIVE 0EEICR (ADMN.) 

...• 	 ,. 	 • 

• 	 - 

- 	
\•• 

.—•--••.-'••..-••--•-- 	

": 	 •r .......• •;------- • .... ...•- •.- .......... 

	

- 	

4 	 - 

I 	

- 	 I 
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(9. 
Datri .BArnpanL 0  th 21s1 r 

To, 

i'h Dj.z"ecj;or 

;CCAR 	 1I.OnIP-10y,  for 1E}1 Regivil 
Unro.t Road , Brapanj. 

4 I  

(u1nouar PRO1'rr CHANNEt,) 	I 	
I 

Sub: 	
flcqutjng for Oanoe1i,tjon of transfe :Order 

Ref 	Your
, Oftj Order No.RC(P)81(85dtd1779l 

Sir 

I r":'c 0ivt1 d office order N.C(p)8i/5 dtd, 17.7,95 for my trtnsfor to Jç.ifç, (xCI 	 be 	 I ut), Tuxa.te capacity. 

In this connectjon I beg to state t 1
lef0110jng pojnta 

'IS for your kind prw31 n nd aympathatjc Cojderaon. 

1, Thnt Sir e  X have O'vlfl hoUz'd'bjjBhmQflt at.Sh11ong, 
I m the eWot and on1y son ridjr with my ailing 

"idoiq mothor and unmarried sister and they are fully c 

(10 Pn1ent on me in every - repoot of liVOlj}d,  • 2. That r, my widoi mother (age 69 years) is a chronic 
pychjatrj pat ats (Certjjca 	QnC1OOd as Anx, A & 
fl) 

 

Oven for which she hnn undergone for treatment at I 
Nenta]. HOpjt1 1  Aasam, and now also sho .a 	 - 	I 	 S  

1 % r
& r going PSycjartjc and othersproeetjVe treatments 

includIng iritual one. Fdhjch y phyOil Panca 

hn icame extremely ncess1ry 	em now hnbjtuaed 

Cont 

I 



I 

V 	 4 

4 
.fl 

—$1 
II 

#4 	
. 

nfid experienced for controlling her violent and dealing 

iLh her other insane be1aviours. Excopt cdopting these V 

methccth, currently I have no other options to trout her 

:ior my obiigtory ras'oncibilities permit me to cone 

El 
	

her tsin in some Mentnl Asylu'ns at thin old ago. 

: 'Phnt Ziir, tho tiininj of receiving the trnnafor order is 

alm very unfortunate, as we are still ahooked due to 

ui1t1'n 60nnir3 of our father, vho,  expiri) on 2. 1s.95 at 

Shillong (Certificate enclosed as ?nx. -C). 

That Sir, prior to this transfer order, once I had been 

tranefered to Manjpux' centre of ICAR in the year of 

1991 (Copy enclosed as Anx.- D) in the same capacity. 

In P-howing roapoot to the order, I joinad the Manipur 

Contre very sportingly, without bothering much 9  about 

the intactness or aforementioned pari No. 2 and other 

nroblorns, wbich normally had to bear by low paid emplo-

yeen in such type of transfer cases for maintnining two 

farriljea/kjtcheng at two different loctjon. 

That Sir, after rendering my 3 year servies at a 

diIfjcult urea like Manipur with so many difficultjen 

I h:1 been tranafered back to IkrapuiJ. on 20.6.93 (copy 

enclose4 an Anx.- E) on the basia of aforesaid problems 

(prn 20). And now your latest transfer order, undoubtly 

corpolled me to push further into more and more difficult 

p091tior in Comparing with the transfer order of 1991 en 

e 
	during thnt tinica at lenut my father vfas alive to guide 

/ 	c,* 	 Cont ..... 31- 



- 

hi 

r'j ,'nv1'r 	tl1ffljl3r 

	

of 1 	foto mfltionri 	I tn 
irm!1* jkjjj 	

to ktndjy cnr1c1 the trr orr or stny
th ecfet 

of th o'c3rt 	:i,t next nix monthr3 o to nribj rn to ccrnpit 
I;h top rno 	or.ot3.ty iork like trnfrj, 	.n.tiy p'r.jo; of tiy 1te 

rmn1r 	 eu 	for my' 	 coi,ld 111rlp 	rr1 1, r !vlj 	 ni to i-?c 	cr 	r-1r j Mir 

in vii of th f t 	ntIni ihni 	yor li-j.ija- 

this rgr1 

i'iry)cjflrr 
yO4, 

Your's .'ithfuiiy, 

0 A eY i O.1a CCt,) 	
0 

	

Crjj'jc 	) 	 (F 0  RfAN) u (Ti1 	
Jr 	ie' 	'cfor try) J±jj (opy) 	

0 

R, 	 Ccpy', 	
= Wi fl2Jj' rr,=t) 
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ICAR RESEAnCII QJJ.WLEX .FOit N.E.Ii. ruiuiow 	: 
"uWoI ItOAD" DARAPAtI 	 Sf 

iio. rtc(1)81/85 	 Dated Dara'pani,the 4th Aug,1995. 

ORDER' 	 S 

In continuation of this office order Ho. RC(P)81/85,.. 
'dated 17th July,1995 Shri F.Iahman,Jr.Clerk is hereby, relieved 

• of his duties w.e.f. the afrnoon of 7thAugust,1995 to enable 
him to rep.rt for duties at 'K.V..K.Tura, ICAR ResearohCornplex, 
P.O. Debsipara 

• 	 • 	

':-:* 	 S  

Sd/_ S. Laskar. 
Direotor 

S 	 •• 	 ••' 	 'S..  

5'  

Copy forwarded for information and necessary actior to :- •.: 

ri F.RahmanJr.C1erk, ICAR(RC)Barapani. 

The Scientist lnohargo, K.V.K. Tura, ICAR Rosearoh'Cornpiex 
P.O. Dobasipara - 794005  

The Soientist Inoharge, Agro—Foreetry Divieion,ICAR(RC) 
/ 	 Baapani 

4, 	The Asstt.Aãninjstratjve Officer(Estt) ICAR(RC)Bara ni 0  
I 

S. 

(M.J.Kharmawp lang) 
Asstt. Aninistratjve Officer 

S 	
. 	 S 

I 	 .5 

'. 5 
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